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Tbe Prime MlDJllter and MiDJster elf 
Edemal Main (Sbrl Jawaharlal 
Nehra) : I appeal to this House. 
Either this matter is important or it 
is unimportant. If it is important it 
should 'be dealt with in the proper way. 
I do not think it can be pushed in in 
this way as a kind of addendum to the 
statement of the Defence Minister. I 
am not seeking any legal way of 
approach. If the hon. Member feels 
that an important constitutional issae 
has been raised, let it be considered. 
If he wants, let him bring a proper 
motion to consider it. I do not think it 
would be proper to consider it in this 
way (InteTnLption). 

Mr. Speaker: That is all that. 
~ been saying. (Interruptions). 

1 

SbI'j Feroae Gandhi: I am sorry. I 
would like to express my regrets to 
you. This is the first time 1 got a 
little excited. If I hav£' said anything 
please forget it. 

Shri Naushir Bharueha (East 
Khandesh): Sir is it possible to haVE: 
a discussion on this? 

lIr. Speaker: The han. Member is 
a lawyer. How can I give him an 
assurance? If a proper notice is given, 
then, I will consider it. 

Shri Naushir Bharucha: Will the 
Government give the time for it? 
There may not be any spare time. 
Unless the Government is agreeable 
to spare time it cannot be discussed. 
I want to know from Government 
whether they can spare time to 
dUlC'USS that. 

Sbri TJaci (Debra Dun): The hon. 
Member has not given any notice. 
How can we go On with this? 

SUi IDIadilkar (Ahme<inagar) : 1 
have given a regular notice SO far as 
~ is concerned. I am afraid that 
tzhere would not be any opportunity 
provided for disCUSSing this on the 
floor of the HOUSe. And no .... you are 

coming out with another explanation, 
'How can I UllIN ~  about. 

Mr. Speaker: I am afraid every 
hon. Member is trying to take advan-
tage of this and say something to suilt 
his own purpose. I have not said 
that I ·am not going to allow any 
motion of censure on the A~ itor 
General, in some way, directly or 
indirectly. If we want to get rid of 
one of the dignitaries, there is pro-
vision in the Constitution. Therefore, 
I did not want to give specific orders 
on the issue. When I received Shri 
Khadilkar's notice I said there is no 
way of introducing it. I do not want 
to shut out legitimate criticism allow-
ed under the rules. Therefore, I 
cannot give an assurance in advance. 
When the proper notice comes I will 
deal with it properly. There is no use 
of anticipating my ruling. 

Next item. 

12.%9 hrs. 

PUBLIC ACCOUNTS COMMITTEE 

ASSOCIATION OF MEMBERS OF KAnA 
SABRA 

Shri Barman: Sir, I beg to move: 

"That this House recommends 
to Rajya Sabha that they do 
agree to nominate seven members 
from Rajya Sabha to associate 
with the Committee on Public 
Accounts of the House for the-
term beginning on the 1st May, 
1960 and ending on the 30th April, 
1961 and to communicate to this 
House the names of the members 
so nominated by the Rajya Sabha." 

Mr. Speaker: The question is: 

"Tha t this House rel'Ommends 
to Rajya Sabha that they do 
agree to nomin["" seven members 
from Rajya Sabha to associate 
with the Committee on Public 
Accounts of the House for the 
term beginning on the 1st May, 
1960 and ending on the 30th April, 



12249 BUline., Advisorv APRIL 18. 1980 
Committee 

[Mr. Speaker] 
1961 and 'to communicate to this 
House "the names of the members 
S() nominated by the Rajya &abba." 

The motion was adopted. 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL-

Tile Deputy MinJster of Law (Sui 
Bajamavls): Sir, I beg to move for 
leave to introduce a Bill further to 
amend the Representation of the 
People Act, 1950. 

Mr. Speaker: The question is: 

"That leave be granted to 
introduce a Bill further to amend 
the Representation of the People 
Act, 1950." 

The motion was adopted. 

Shri HajarDavis: Sir, I beg to in-
troduce the Bill. 

BUSINESS ADVISORY COMMITI'EE 
Fn"TIETH REPORT 

The MiD.lster of Parliamentary 
Hall's (Slui Satya Narayan SlDha): 
Sir. I beg to move: 

''That this House agrecs with 
the Fiftieth Report of the Busines..., 
Advisory Committee presented to 
'the House on the 16th April, 1960." 

Dr. Sushila Nayar (Jhansi): Sir, I 
wish to make a submission. I wish 
that at least 15 minutes are given for 
the Bill relating to the validation of 
divorces within a certain time. The 
Bill have been introduced in the Rajya 
Sabha. If the Lok Sabha can find at 
least 15 minutes-it may not even take 
fifteen minutes-it would be good. So 
many women are affected by this; the 
position of so many children who are 
today according to the law illegitimate 
can be safeguarded. It is very im-
portant that at least a f~ minutes 
should be spared for this important 
Bill. 

Shri Satya Nara7JUl SIaha: I IlaYe 
given an assurance that we shall try 
to find time. We are trying to pro-
vide time. 

Shri Naushir Bbanacba (Eut-
Khandesh): May I request you to say 
wh£'ther the Bombay Reorganisation 
Bill is going to be taken up in the 
course of the day? Or, shan we sit 
full day tomorrow for that Bill? 

Shri Satya Narayaa SiDha: It will 
be taken up only tomorrow. We are 
not taking it up today. 

Mr. Speaker: We are not taking up 
that Bill today. I shall now put the 
motiOl'l to the vote of the House. The 
question is: 

"That this House agrees with 
the Fiftieth Report of the Business 
Advisory Commi.ttee presented to 
thl' House on the 16th April, 1960." 

The motion was adopted. 

12.33 hrs. 
DEMANDS FOR ~o . 

.MINISTRY OF FI A C~ont . 

Mr. Speaker: The House will now 
proceed with the further discussion of 
the Demands lor Grants under the 
control of the Ministry of J'iDance. 
Eight hours were allotted and 3t hours 
had been taken and 41 hours remain. 
It is now 12-30 and the House shall rise 
at 5 PM, when guillotine will be ap-
plied to all the othe!" Demands. How 
long will the Minister take? 

The Minister of FiDaDce (Sbri 
Morarji Desai): A little more than an 
hour. 

Mr. Speaker: I will call him at 3-30. 
Then, we shall put the other Demands 
to the vote of the House. Now, Shri 
Braj Raj Singh may continue hili 
speech. 
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